
Quetzal Online private Limited

CSA 7024 ot 2077

CSA No. tO24 of 2Ol7

Under Section 23O to 232 of Companies Act.
2013

In the matter ABC Consultants private
Limited (,Demerged Company) (Having
Jurisdiction with Kolkata Bench) AND
Quetzal Onlino private Limited (,Resulting
CompanyJ (Having Jurisdiction with
Mumbai Bench) AND their respective
shareholders and creditors

Applicant Company / Resulting Company

BEFORE THE NATIONAL COMPANY LAW TRIBUNAL
BENCH, AT MUMBAI

Mr' Ajit Singh rawar and Mr. Rushil Aiya i/b Ajit Singh Tawar & co., Advocates
for the Applicant Company

Per: Bhaskara pantula Mohan, Member (J)

Order delivered on Srh day of January, 201g

Coram:

Honble M.K. Shrawat, Member (J)

Hon'ble Bhaskara pantula Mohan, Member (J)

For the Applicant(s):

ORDER

UPON the application of the Applicant company above named by a company
Notic'e of Admission AND upo* HEARTNG Mr. Ajit Singh Tawar and Mr. Rushil
Ai-r'a i/b Ajit Singh Ta,a,ar & Co, Advocates for the Applicant Company, ANDuPoN READING the Application along with the Notice of Admission dated 2grhda'of November 2017 0f Mr. Devashish chakravarty, Director of the Applicant
Compan-r', DIN - 0 14 I 6050, in support of Notice of Admission along with
Application and the Exhibits therein referred ro, IT IS ORDERED THAT:
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A meeting of the Equity Shareholders of the Applicant company be convened
and held at 2O2, A Wing, Kailas Industrial Complex, Hiranandani Link Road,Vikhroli West, Mumb ai _ 4OOOZ1 Maharashtra, India, on l'th day ofFebruary, 2O1g at 11:OO A.M. for the purpose of considering and, if thoughtfit' approving with or without modification(s) the proposed scheme ofarrangement between ABC Consultants private Limited (,Demerged
Companv) and euetzal Online private Limited (,Resulting Company) andtheir respective shareholders.

A meeting of the preference Shareholders of the Applicant Company beconvened and held at 2O2, A Wing, Kailas Industrial Complex, Hiranandani
Link Road, Vikhroli West, Mumbai _ 4OOOT9, Maharashtra, India, on lSthdal' of February, 2O7g at 12:00 p.M. for the purpose of considering and, ifthought fit, approving with or without modification(s) the proposed Scheme ofarrangement between ABC Consultants private Limited ('Demerged
Companr.) and euetzal Online private Limited
their respective shareholders.

('Resulting Company) and

3' At least 30 clear days before the said meeting of the Equity Shareholders and
Preference Shareholders of the Applicant company to be held as aforesaid, a
notice convening the aforesaid meetings at the prace, day, date and time as
aforesaid' together with a copy of the Scheme, a copy of statement discrosing
all material facts as required under Section 230(3) of the companies Act 2013
read vr.ith Rule 6 of the Companies (Compromises, Arrangements and
Amalgamations) Rules, 20 16 notified on 1 4trr December 20 16 and the
prescribed Form of proxy, shall be sent by hand delivery / Courier IRegistered post / Speed post or through Email (to those sharr:holders whose
email addresses are duly registered with the Applicant company for the
purpose of receiving such notices by email), addressed to eac' of the Equity
Shareholders and preference Shareholders ofthe Applicant company, at their
last knou'n address or email addresses as per the records of the Applicant
Company.

At least 30 clear days before the said meeting of the Equity sharehorders and
Preference Shareholders of the Applicant company to be herd as aforesaid, a
notice convening the aforesaid Meetings, indicating the place, day, date and
time of meeting as aforesaid be published and stating that copies of the
Scheme and the statement required to be furnished pursuant to section
230(3) of the Companies Act 20 13 read with Rule 6 of the Companies

ts and Amalgamations) Rules, 2016 and the Form

-+

(Compromises, Arrangemen
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of Proxv can be obtained free of charge at the Corporate Office of the
Applicant Company as aforesaid and f or at the office of its Advocates, M/s
Ajit Singh Tav'ar & Co, 13, Apollo House, Mumbai Samachar Marg, Near
BSE, Fort, Mumbai-4OO'O1 and shall also be published once each in ,,Free
Press Journal" in English and "Navshakti" in Marathi, both circulated in
Mumbai.

The Applicant Company undertakes to:

11.

Companies (Compromises,

2016
Arrangements and Amalgamations) Rules,

Issue statement containing a, the particurars as per Section 230 of the
Companies Act, 2013;

Issue Form of proxy in Form No. MGT-ll as per Rule 19 of the
Companies (Management and Administration) Rules, 2074; and,
Advertise the Notice convening meeting in Form No. CAA.2 as per Rule 7
of the companies (compromises, Arrangements and Amalgamations)
Rules,2O16.

Issue Notice convening meeting
Preference shareholders in Form

of

No

the Equity shareholders and
CAA.2 as per Rule 6 of the

lV

6

H iranand

India, on

and 1\rr1

anv adjou

Mr. Devashish Chakravarty, Director of the Company failing him Mr. Chintan
Doshi' Authorised Signatory of the company sha, be the chairperson of the
aforesaid meetings of the Equity Shareholders and preference Shareholders ofthe Applicant to be held at 2O2, A Wing, Kailas Industrial Complex,

ani Link Road, Vikhroli (West), Mumbai _ 4OOOT}. Maharashtra,
15th day of February, 2018 at 11:00 A.M. for Equity shareholders
dav of February, 201g at 12:00 p.M for preference Shareholders or
rnment or adjournments thereof.

The undertaking is accepted.

7 Ms' Kumudini paranjape, FCS No. - 6667 having cop No. - 66go,partner of
Makarand M. Joshi & Co., practicing Company Secretaries is hereby
appointed as scrutinizer for the meeting of Equity Shareholders and
Preference Shareholders of the Applicant company to be held at its corporate
office at 2o2, A wing, Kailas Industriar complex, Hiranandani Link Road,
Vikhroli West, Mumbai - 4OOO79, Maharashtra, India, on 15th day of
Februarv, 2018 at 1l:00 A.M. for Equity shareholders and 15tr day of
Februan', 2018 at 12:00 p.M for preference Shareholders or any adjournment
or adjournments thereof and her remuneration is fixed as Rs. 15,000/_.rA I
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The chairperson appointed for the aforesaid meetings to issue the
advertisement and send out the notices of the meeting referred to above. The
said chairperson shalr have a, powers under the companies (compromises,
Arrangements and Amalgamations) Rures, 2016 (or any re-enactment thereof
of the companies Act, 20 13) in relation to the conduct of the meeting(s),
including for deciding procedural questions that may arise at the meeting(s)
or at anv adjournment thereof or any other matter including an amendment
to the Scheme or resolution, if any, proposed at the meeting by any person(s).

9. The quorum of the aforesaid
Preference Shareholders shall
Companies Act, 2013.

meeting of the Equity Shareholders and
be as prescribed under Section 103 of the

10. The voting by proxy or authorized representative in case of body
shall be permitted, provided that a proxy in the prescribed
authorization duly signed by the person entitred to attend and vo

corporate

form I
te at the

meetings,

Industrial
are filed u.ith the Applicant
Complex, Hiranandani Link

Company at 202, A Wing, Kailas
Road, Vikhroli (West), Mumbai _

400079 ' Maharashtra, India, not rater than 4g hours before the aforesaid
meetings  S required under Rule 6 of the Companies (Compromises,
Arrangements and Amalgamations) Rules, 2016.

ll rhe value and number of the shares of each Equity Shareholder and
Preference Shareholder shall be in accordance with the books ,/ register of the
Applicant company or depository records and where the entries in the books
/ register / depository records are disputed, the chairperson for the
respective meetings shall determine the value for the purpose of the aforesaid
meetings and his decision in that behalf would be final.

l2 The chairperson for the respective meetings to file an affidavit not less than
seven (7) days before the date fixed for the holding of the respective meetings
of the Equity sharehorders and preference Sharehorders and report to this
Tribunal that the direction regarding the issue of notrces and the
advertisement have been duly complied with as per Rule 12 0f the companies
(Compromises, Arrangements and Amalgamations) Rules, 20 16.

I-l rhe chairperson for the respective meetings to report to this Tribunar, the
results of the aforesaid meetings within thirty days of the conclusion of the
meetlngs.
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14 That since there are no secured creditors of the Appricant company as
stated in the averment made in the paragraph 23 0f the Application, therefore
the question of sending notices to Secured Creditors does not arise.

I5. That the counsel for the Applicant company submits that since the Scheme
ls an arrangement

shareholders, only

the Applicant Company and
of the Equity Shareholders

their respective

and Preference

between

meetings

Shareholders are proposed to be held in accordance with the provisions of
Section 230(1xb) of the companies Act, 2013. This Bench hereby directs the
Applicant company to issue notice to its unsecured creditors as required
under Section 230(3) of the companies Act, 2013 with a direction that they
mav submit their representations, if any, to the Tribunal and copy of such
representations shall simurtaneously be served upon the Applicant company.

l(r' The Applicant company is directed to serve notice along with copy of scheme
upon the Central Government through the oflice of Regional Director,
Western region, Mumbai, Maharashtra, pursuant to Section 230(5) of the
Companies Act, 2013 and as per Rule g of the Companies (Compromises,
Arrangements and Amalgamations) Rules, 2016 with a direction that they
mav submit their representations, if any, within a period of t.hirty days from
the date of receipt of such notice to the Tribunal with copy of such
representations shall simultaneously be served upon the Applicant company,
failing u'hich, it shall be presumed that the authorities have no
representations to make on the proposals as per Rure g of the companies
(Compromises, Arrangements and Amalgamations) Rules, 2016.

lT The Applicant company is directed to serve notice arong with copy of scheme
upon the Registrar of companies, pursuant to Section 230(5) of the
Companies Act, 2013 and as per Rule g of the Companies (Compromises,
Arrangements and Amargamations) Rures, 20 r6 with a direction that they
ma-v submit their represen tation s, if any, within a period of thirty days from
the date of receipt of such notice to the Tribunal with copy of such
representations shall simultaneously be served upon the Applic-ant company,
lailing rvhich, it shall be presumed that the authorities have no
representations to make on the proposals as per Rule g of the companies
(Compromises, Arrangements and Amalgamations) Rules, 20 16.

lS The Applicant company is directed to serve notice arong with copy of scheme
upon the Reserve Bank of India, pursuant to section 230(5) of the companies
Act, 2013 and as per Rule g of the Companies (Compromises, Arrangements
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and Amalgamations) Rules, 2016 with a direction that they may submit their
representation s, if any, u'ithin a period of thirty days from the date of receipt
of such notice to the Tribunal with copy of such representations shall
simultaneously be served upon the Applicant Company, failing which, it shall
be presumed that the authorities have no representations to make on the
proposals as per Rule g of the Companies (Compromises, Arrangements and
Amalgamations) Rules, 2016.

19 The Applicant company having pAN - &6,r\ce 1543K to serve notice on the
concerned Income Tax Authority i.e. ITo Range code 72, Ao No. 1, circre 3,
Qureshi Mansion, Gokhale Road, Thane, pursuant to Section 230(5) of the
Companies Act, 2013 and as per Rule g of the Companies (Compromises,
Arrangements and Amargamations) Rures, 20 r 6 with a direction that they
ma1" submit their representations, if any, within a period of thirty days from
the date of receipt of such notice to the Tribunal with copy of such
representations shal simultaneously be served upon the Appricant company,
lailing u'hich, it shall be presumed that the authorities have no
representations to make on the proposals as per Rule g of the Companies
(compromises, Arrangements and Amalgamations) Rules, 2016.

20 The Applicant company to file affidavit of service in the Registry proving
dispatch of notices to the shareholders, creditors, publication of notices in
ne\\'spapers, to the regulatory authorities as stated above and do report to
this Tribunal that the directions regarding the issue of notices have been durv
complied '*'ith

I sd/-

M. K. SHRAWAT
MEMBER (JUDICIAL)

BHASKARA PANTULA MOHAN
MEMBER (JUDICIAL)

Dated: O5.O1.2018
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